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IN THE COURT OF THE SESSIONS JUDGE :: ::  :: TINSUKIA

District: Tinsukia

Present: Sri P.J. Saikia, 

Sessions Judge, 

Tinsukia

Sessions Case No. 86 (T) of 2016

U/s 302 of I.P.C. 

The State of Assam .......................... Complainant.

-Versus -

 Sri Ram Ratan Nayak

S/o- Lt. Shyamlal Nayak

R/o- Tingrai T.E., Line No.7

P.S-  Tongona

District- Tinsukia, Assam      .......................... Accused.

 Appearance: 

Sri A.K. Choubey,

Public Prosecutor   ......................... For the State 

S. Sarma,
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Advocate under DLSA ................ For the accused.

Date of Argument:   01/03/2019

Date of Judgment:    15/03/2019

 J   U   D   G   M   E   N   T

1.      The case against the accused Sri Ram Ratan Nayak   was

committed  for  trial  by  the  Ld.  Additional  Chief  Judicial

Magistrate, Tinsukia  on 06/06/2016.

 PROSECUTION CASE

2.  On the day of occurrence, the accused had severed the

head of Anita Praja, by using a dao. Thereafter, the accused

picked up the severed head of Anita Praja and went to the

police station and surrendered before police. The accused also

handed over the dao to the police. 

3. During the period of investigation, the dead body of the

deceased  Anita  Praja  was  subjected  to  post  mortem

examination. The Doctor's report goes like this:-

"External appearance:- Body of a middle aged female,

lean body with head separated from body at the neck. Long

black hair, wearing blouse, petticoat and sweater. Rigor mortis

present. 

Injury:-

i. The head is seen severed from the body at the level of

occipital  joint  of  the  neck,  cutting the skin,  muscles,  blood

vessels and vertebrae. 
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Spinal cord was lacerated. Oesophagues was lacerated.

All other organs were congested." 

4.  The Doctor has opined that the death of the deceased

was instantaneous, as a result of injury received. 

 POINT FOR DETERMINATION

5. The only point for determination in this trial,  is as to

whether  the  accused had committed  murder  of  by  causing

death of Anita Praja? 

DECISION AND REASONS THEREOF

6.      In order to prove the case against the accused person,

the  prosecution  side  has  examined  as  many  as  thirteen

witnesses, which included the police investigating officer and

the doctor, who had performed the post mortem examination

upon the dead body of the deceased. The defence plea is total

denial.  The  accused  has  pleaded  that  the  deceased  was

spreading a canard that he was having incestuous relationship

with his mother and sister. The accused has also pleaded that

on many occasions, he asked the deceased not to spread such

rumour,  but  the  deceased  reportedly  continued  to  spread

rumour, as a result of which he was provoked to commit her

murder. 

7.  However, the accused did not adduce any evidence. 

8. I  have  carefully  gone  through  the  prosecution

evidences. 

9. Dr. Rajdeep Guha, who had conducted the post mortem

examination upon the dead body of the deceased has proved

the post mortem report as Ext. 1. There is no dispute in this



4

case  that  the  head  of  the  deceased  was  severed,  which

caused her death. 

10.  Now, the question is as to whether the accused had

severed the head of Anita Praja. 

11.  The witness Anjali Praja, the daughter of the deceased

is the eye witness to the occurrence. She has stated in her

evidence that at the relevant time of occurrence, she and her

brother were taking food and her mother was sitting on the

bed. She has stated in her evidence that the accused barged

into the room and inflicted a dao blow upon her mother, as a

result  of  which her head was severed from the body.  Anjali

Praja has further stated that the accused had picked up the

severed head of her mother and went out of the house. 

12. The witness Lachit Praja is the husband of the deceased

as well as the father of Anjali  Praja. At the relevant time of

occurrence, he was not present in the house, as because he

had  gone  to  Namsai  few  days  ago.  He  has  stated  in  his

evidence that he was telephonically informed by Dayananda

Tanti that his wife was killed by the accused. He immediately

returned home and lodged an ejahar before police. 

13.  The  witness  Ranjan  Praja  is  a  hear  say  witness.  He

helped police at the time of shifting of the dead body to an

Ambulance. 

14.  The witness Pulchand Munda is also a hearsay witness.

He  had  gone  to  the  house  of  the  deceased,  after  hearing

about  the  occurrence  and  saw  the  headless  body  of  Anita

Praja. 
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15.  The witness Pabanjit  Tanti  is also a hearsay witness.

After hearing about the news of death of the deceased Anita

Praja,  he  went  to  the  house  of  the  deceased and saw her

headless body. 

16.  The  witness  Purbananda  Tanti  is  also  a  hear  say

witness.  He went to the house of  Anita Praja,  after hearing

about  the  occurrence  and  saw  the  headless  body  of  the

deceased. 

17.  The witness Jogi Praja was declared hostile, as because

he has resiled from his earlier statement made before police.

he told before police that the accused Ram Ratan Nayak had

confessed before him that he had committed murder of Anita

Praja, by using a dao. 

18.  When examined in this court, Jogi Praja has stated that

after hearing about the news of the death of Anita Praja, he

went to the police station to see her dead body. He has stated

in  his  evidence  that  police  had  seized  the  dao,  which  was

purported to have been used at the time of occurrence of the

offence. The witness Jogi Praja is a witness to the seizure. He

proved his signature in the seizure list, which is marked as Ext.

5 (2). 

19.  The witness Gopi Praja was also declared hostile,  as

because he has resiled from his earlier statement made before

police.  He  had  stated  before  police  that  the  accused  had

surrendered at the police station with the severed head of the

deceased and the dao. 

20.  When examined in this court,  the witness Gopi Praja

has stated that  he came to know that  there was a quarrel

between  the  accused  and  the  deceased  and  during  that
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quarrel, the accused had committed murder of the deceased

with a dao. 

21.  The  witness  Suraj  Tanti  is  a  hearsay  witness.  He

belongs to a Students' Organization and police called him to

the police  station,  where  he saw the headless  body of  the

deceased Anita Praja. 

22.  The witness Bhagyawati Nayak was declared hostile, as

because  she  has  resiled  from  her  earlier  statement  made

before police. She is the mother of the accused as well as the

sister  of  Lachit  Praja,  who is  the husband of  the deceased.

Bhagyawati  Nayak  has  stated  that  at  the  relevant  time  of

occurrence, she had seen her son, coming out of the house of

Lachit  Praja  and  thereafter,  she  entered  into  the  house  of

Lachit  Praja  and  then  she  saw  the  headless  body  of  the

deceased Anita Praja, lying on a bed. 

23.  When examined in this court, the witness Bhagyawati

Nayak has stated that at the relevant time of occurrence, she

had seen her son, coming out of the house of the deceased.

According to Bhagyawati Nayak, after she noticed that her son

had come out of the house of her brother, she went there, but

she did not enter into the house. She has stated that though

she did not see the dead body of Anita Praja inside the house,

but she was sure that Anita Praja was murdered by her son. 

24.  The  witness  Sumeswar  Gohain  is  the  police

investigating officer.  He has stated that  on 31/12/2015, the

accused came to Tongona P.S and surrendered with a severed

head of a person and a dao. Immediately, Sumeswar Gohain

entered  the  matter  into  a  G.D.  entry  no.  481  dated

31/12/2015. He proved the extract copy of the said GD entry,
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containing  his  signature  as  Ext.6.  Someswar  Gohain  has

stated that he immediately seized the dao handed over to him

by the accused vide seizure list, which is marked as Ext. 5.

According to Someswar Gohain, the seizure list of the dao was

made in presence of witnesses Jogi Praja, Purbananda Tanti,

constable 825 Jogen Bhuyan. He identified the seized dao in

the court, which is marked as M. Ext.1. The later part of the

evidence  of  Someswar  Gohain,  pertains  to  the  police

investigation. 

25.  The last witness to be examined is the judicial officer

Karuna Devi. She recorded the statement of the witness Anjali

Praja u/s 164 Cr.PC. She has proved the said statement as Ext.

11.

26.  The witnesses Lachit Praja, Anjali Prana, Ranjan Praja,

Purbananda Tanti, Jogi Praja, Gopi Prana, Bhagyawati Nayak,

Someswar Gohain and Karuna Devi have been cross examined

by the defence counsel. 

27.  The  cross  examination  of  Lachit  Praja  has  nothing

material for an elaborate discussion. 

28.  The  witness  Anjali  Praja  has  stated  in  her  cross

examination  that  on  the  date  of  incident,  her  deceased

mother had scolded the accused. She has admitted before the

defence counsel that since her deceased mother had scolded

the accused, he had caused her death. 

29.  The  cross  examination  portions  of  Ranjan  Praja,

Purbananda Tanti,  Jogi  Praja,  Gop Praja,  Bhagyawati  Nayak,

Someswar Gohain and Karuna Devi have nothing material for

an elaborate discussion. 
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30.  On scrupulous perusal  of  the prosecution evidence, I

find that there are no discrepancies and contradictions in the

evidence of Anjali Praja. It appears that at the time of cross

examination  of  Anjali  Praj,  the  accused  had  admitted  the

prosecution case against him. The defence side tried to make

out a case of provocation by the deceased. But no evidence to

that effect was adduced by the accused. 

31.  The  witness  Bhagyawati  Nayak,  the  mother  of  the

accused had seen the accused, coming out of the house of the

deceased at  the  relevant  time of  occurrence.  It  proves  the

evidence of  Anjali  Proja to  the effect  that  the accused was

present  in  the  house  of  the  deceased  at  the  time  of

occurrence.

32.  The witness Sumeswar Gohain has proved the fact that

the  accused  had  surrendered  at  Tongona  P.S  along  with  a

severed head of the deceased and a dao. There are nothing

materials  in  the  cross  examination  of  Someswar  Gohain  to

suggest that he had deposed a false evidence. 

33.  Thus, I find that the evidence of the eye witness Anjali

Praja, the evidence of Bhagyawati Nayak and  the evidence of

Someswar Gohain have inspired confidence. I do not find any

reason to disbelieve these three witnesses. At the time of his

examination u/s 313 Cr.PC, the accused had also admitted the

fact that he had committed murder of Anjali Praja, by severing

her head. 

34.  Under  the  circumstances,  it  is  proved  beyond  all

reasonable doubts that the accused had committed murder of

Anita Praja. 
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  ORDER

35.  In the result, the accused Sri Ram Ratan Nayak is found

guilty of committing murder of Anita Praja and accordingly the

accused is convicted u/s 302 of the Indian Penal Code. 

    SENTENCE

36.  The convict had unnecessarily committed murder of a

woman. He must be punished adequately according to law. I

have  heard  the  convict  in  the  matter  of  sentence.  He  is

unmarried and worked as a painter. There are no mitigating

circumstances in favour of the convict, however, aggravating

circumstances galore against him.

37.   Considering the facts and circumstances of the case,

the  convict  Ram  Ratan  Nayak  is  sentenced  to  undergo

Rigorous Imprisonment for Life. He is also sentenced to pay a

fine of Rs. 25,000/- (Rupees Twenty Five Thousand Only) and

in default of payment of the fine, the convict shall  undergo

another period of imprisonment of 3 (three) months. 

COMPENSATION

38. Law has made it compulsory that the victim of a crime

must be compensated in monetary terms. In this case, Anjali

Praja, the 18 years old daughter of the deceased has lost her

mother,  because  of  the  crime,  committed  by  the  convict.

Therefore,  the  District  Legal  Service  Authority,  Tinsukia  is

directed to pay a compensation of Rs. 1,00,000/- (Rupees One

Lakh Only) to Anjali Praja. The money may be given to Anjali

Praja in four bimonthly installments of Rs.25,000/-. 

39. I  hope,  this  much of  sentence  would  be  sufficient  to

reach the ends of justice. 
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40. A free copy of  the judgment be given to the convict

immediately. Another copy of the judgment shall be forwarded

to  the  Ld.  Deputy  Commissioner,  Tinsukia,  under  the  the

provision of section 365 of the Cr.PC. A copy of the judgment

shall also be forwarded to the District Legal Service Authority,

Tinsukia.  

    Given under my hand and seal of this Court on this

15th day of March, 2019.

       (P.J. Saikia)

     Sessions Judge

                     Tinsukia 

Dictated & corrected by me.  

        Sessions Judge

           Tinsukia
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A   P   P   E   N   D   I   X

PROSECUTION WITNESSES

1. PW1 - Dr. Rajdeep Guha

2. PW2  - Sri Lachit Praja

3. PW3 -  Smti Anjali Praja

4. PW4 -  Sri Ranjan Praja

5. PW5 -  Sri Pulchand Munda

6. PW6 - Sri Pabanjit Tanti

7. PW7 - Sri Purbananda Tanti

8. PW8 - Sri Jogi Proja

9. PW9 - Sri Gopi Praja

10.PW10- Sri Suraj Tanti

11.PW11- Smti Bhagyawati Nayak

12.PW12- Sri Someswar Gohain, S.I

13.PW13- Smti Karuna Devi

PROSECUTION EXHIBITS

1.      Ext.1- Post mortem report

2.      Ext. 2- Ejahar

3.      Ext. 3- Inquest report in respect of severed 

heard

4.     Ext. 4 - Inquest report of body of the 

deceased
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5.     Ext. 5- Seizure list

6.     Ext. 6 - Copy of the G.D Entry

7.     Ext. 7 - Charge sheet

8.     Ext. 8 - Statement of Jogi Praja

9.     Ext. 9 - Statement of Gopi Praja

10.     Ext. 10- Statement of Bhagyawati Nayak

11.     Ext. 11- Statement of the witness

12.   M. Ext.1- Dao. 

DEFENCE WITNESS

None. 

     Sessions Judge       

Tinsukia


